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MATTERS RAISED WITH PERMISSION

Non-payment of salaries to workers of tractors and tools
division of HMT (Pinjore)
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I associate myself
with what the hon. Member has said. ... (Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with what the hon. Member

has said. ... (Interruptions)...
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sfr Y. Ter. g (sor aeen): w7, # Wt veiive sRar g
sft arett eraR SR (AER): W7, # W} s8] vaifive FRal €|
et Yopept e R, # i sHHT AHT B |

SHRI TAPAN KUMAR SEN (West Bengal): Sir, this is nothing, but deception
of the people. ...(Interruptions)... You cannot carry on by not paying the workers
continuously for 2-3 years. ...(Interruptions)... This is the scenario in most of the public
sector undertakings. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. So, you associate yourself with it

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, the Government must respond to it.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tiwari, under what rule is your point of order, tell

me? ...(Interruptions)... Okay; it is on record. ... (Interruptions)...

Under what rule is your point of order? ...(Inferruptions)... Under what rule
is your point of order? ...(Interruptions)... Under what rule is your point of order?

...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, let me address you at least.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...
KUMARI SELJA: Sir, the Minister is replying. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: He is responding, Sir. ... (Inferruptions)...
MR. DEPUTY CHAIRMAN: Do you want to respond to that?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ANANT GEETE): Yes, Sir.

MR. DEPUTY CHAIRMAN: Okay; do that.
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FART oo (MY I d9RT B deEE d@F AR T A @ R R E
..(TEET)...

MR. DEPUTY CHAIRMAN: Okay. ..(Interruptions)... Now, Shri Tiwari.
...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: We want clarity on Telangana HMT.
...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is not mercly HMT, a number of public sector
undertakings. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a different issue. ... (Interruptions)... For that,

you give another notice.

SHRI TAPAN KUMAR SEN: Workers are not getting their wages.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: For that, you give another notice. ... Interruptions)...
Mr. Tapan, you can give another notice. ... (Interruptions)... Now, Mr. Tiwari, under what

rule is your point of order? Under what rule?

SHRI PRAMOD TIWARI: Mr. Deputy Chairman, Sir, the House is run by rules.
The House is run by the Constitution.

MR. DEPUTY CHAIRMAN: You are encroaching on the time of the Members who

have given Zero Hour notice. So, tell me quickly.
SHRI PRAMOD TIWARI: Sir, if you do not permit me,

MR. DEPUTY CHAIRMAN: I have permitted you. Under what rule? Tell me the
rule.

SHRI PRAMOD TIWARI: Sir, let me say something. The House is run by....

MR. DEPUTY CHAIRMAN: No general statement. Tell me the rule number.
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SHRI PRAMOD TIWARI: Sir, please read Rule 267 again. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay.

sft e foardh: =, § Rih 7% o8 we1 g & fasr Aredn 519 10,000 BRIS BUY
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...(TGHT). ..

MR. DEPUTY CHAIRMAN: I think this issuc has already been discussed here.

Now, listen. ... (Interruptions)...

i gte foard: § e v a1 B =T § 6 faor Aren . @aer). .
MR. DEPUTY CHAIRMAN: Tiwariji; this issue was raised here, discussed here.
sft g fard): SO S BT 8, SUH 959 910 3R ... (TFET). ..

MR. DEPUTY CHAIRMAN: I myself have given the ruling that it should be

referred to the Ethics Committee; so, nothing more.

sft yiE foar: fs ag dlcdH? IR o S &1 SI1eT A9 3@l B L (FaET). . §
9 WXHR IR Sl oIl & [ ... (aem). ..

MR. DEPUTY CHAIRMAN: Sit down, sit down. ... (Interruptions)... Now, Shri Ali
Anwar Ansari. ...(Interruptions)... Shri Ali Anwar Ansari. ...(Interruptions)... This was
already raised here, discussed here. ...(Interruptions)... 1 have given the ruling that it
should be referred to the Ethics Committee. ... (Interruptions)... That is the final matter.
Sit down. ... (Interruptions)... For the rest, law will take its own course. ... (Inferruptions)...

Yes, Ansariji ...(Interruptions)...

Non-implementation of reservation policy in institutions of

higher education in the country

sft areft arrax Y (MER): #8iey, <o # S=9 e & idiRf @1 27 w—c
RSTdI BT YT IR WRGR & gRT {651 T2 21 ... (FaET). .

MR. DEPUTY CHAIRMAN: Nothing ¢lse will go on record. ...(Interruptions)...
Only what Shri Ali Anwar Ansari says will go on record. Nothing else will go on record.

...(Interruptions)...

2} a7eft 3R AN : i TH favafaemera ar Rieror wvers sndRdt Rerdes o1
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